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HOUSE OF THE PEOPLE

Thursday, 14th May, 1953

The House  met at a Quarter 
Eight of the Clock

Past

[Mr. Deputy-Speaker in the ChairJ

QUESTIONS AND ANSWERS 

(See Part I)

d-27 A.M.

MESSAGE FROM THE COUNCIL OF 
STATES

Secretary: Sir, I have to report the
following message received from, the 
SecretaryoftheCouncil ofStates:—

“In accordance with the pro­
visions ofrule97ofthe ûlesof 
Procedureand ConductofBusiness 
inthe Council ofStates, I am 
directedto encloseacopy of the 
Delhi Road Transport Authority 
{Amendment) Bill,1953,whichhas 
beenpassed by the Council of 
Statesatitssittingheld onthe 
13th May, 1953»\

DELHI  ROAD  TRANSPORT 
AUTHORITY (AMEND,MENT) 

BILL

Secretary: 1 beg to lay on the 
Table the Delhi Road Transport 
Authority(Amendment) Bill,  1953, 
aspassed bytheCouncil ofStates.

PAPERS LAID ON THE TABLE

NonrrcATioN re Accn>ENT8 in Cham­
pion Reef Gold Mines etc.

The Minhrter of Labour (Shri V. V. 
Glri): I beg to lay on the Table a
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copy of the Ministry of Labour Noti­
fication No. M-45(7)/52,datedthe5th 
May, 1953,containingthe Reportof 
the Court of Enquiryappointed to 
investigatethecauses oftheaccidents 
intheChampion Reef Gold Minesorr 
the19th Apriland30th June, 1952 
andin the Ooregaum Gold Mineon 
the19thAugust, 1952,in pursuanceof 
theundertaking given on the 4th 
August, 1952. [Placed in Library. See
No.IV. R.55a(1).]

Statement showing extent of Scar- 
crrvConditions

The MinisterofAgriculture(Dr. P. 
S. Deshmukh): I beg to lay on the 
Tablecopies offortnightlystatements 
showing theextentofscarcity con­
ditionsprevailinginvariouspartsof 
thecountryandthemeasurestakento 
relievedistress, in pursuanceof the 
undertakinggivenin replytosupple-
mentariestoStarred Question No. 
138,asked onthe18thFebruary,1953. 
[SeeAppendixXIV, annexure6.]

ESTATE DUTY BILL—contd.

Mr. Deputy-Speaker: The House will
now take up further consideration of 
thefollowing motion:

“That the Bill to provide for the 
/ levy and collectionofan estate 
duty, as reported by the Select 
Committee, be taken into con­
sideration.*'

Shii  Venkataraman (Tanjore): I
fuUy support the report of the Select 
Committee, notbecause we thinkthat 
theBill goesasfarassomeof uson 
thisside or ontheothersidemaywish, 
butbecause itrepresentsaveryfair 
measureofcompromise between the 
varioussections representedin  this 
House reflecting theelectorate.

The flrst thing that this Bill has 
soughtto doisto bringabouta sort 
of equalityin the distribution of




